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Sfcrt 8. N, MWtn:  We have dis
cuated with the State Governments 
their annual plans and the State Gov­
ernments are going to improve their 
resources position.   But we cannot 
give complete indications before the 
budgets are presented

Shri Nagi Reddy: In view of  the 
fact that whereas the Andhra Gov­
ernm ent was asked to raise  Rs> 11 
crores by way at additional taation, 
it has raised  Rs. 17 crores, may  I 
know whether the lanning Commis­
sion are going to increase the  plan 
outlay for the coming two year* of 
the Second lan period7

Mr. Speaker: It is a suggestion for 
action

Investment in rivate Industries

fShri Hfah Chandra Mathnr.
*14  andit D N. Tiwary:

 ̂Shri Haider*

Will the Minister of lanning  be 
pleased to state

(a)   whether Central  Government 
have given any directive or advice to 
the State  Governments  regarding 
investment*, m private industries b> 
the State Governments during  the 
Second Five ear lan an I

< b) what is the nature of the advice 
and whether it has come to the notice 
of Government that this advice  ha 
been ignored by some of the  State 
Governments7

The Deputy Minister of  lanning 
(Shri S. N Mishra). (a) e , Sir

<b) The State Government*  were 
advised that as a rule loan assistance 
to private sector projects should be 
arranged  through the  Industrial 
Finance Corporation or other similar 
institutions  and even if in  any 
eceptional case direct assistance  by 
a State Government  is felt to be 
essential no comnutment of any kind 
should be made without prior refer­
ence to the lanning Commission*

In a few instances, this advice has 
not been followed and the matter  
being pursued with the State Govern­
ments concerned.

Shri Harish Chandra Mathur. Has
there been any echange of views on 
this subject  between  the  Central 
Government and the Government of 
Kerala on the one hand and the Gov­
ernment of Rajasthan on the  otner 
and if so, what are the viewpoints 
put forth by them and the reaction at 
the Central Government’

Shn S. N. Mishra. In fact, iu uveiy 
case where such proposals have been 
made, there has been an echange of 
views between the State Government 
concerned and the lanning Commit 
sion  So far as the views of  these 
State Governments, paricularly Kerala 
are  concerned  they  thought  that 
a  lump sum provision should be 
made for thi purpose  The view of 
he ’anmng Commission is that if 
in any  particular c&i any  ecep­
tional  circumstance  reuires  State 
investment that should be referred to 
the lanning Commission   On this 
basis we have agreed to certain pro 
posals of the Kerala Government and 
also to certain proposals of the Rajas­
than Government

Shrf Hariah Chandra Mathar. Wha< 
are  the  industries concerned  an 1 
what is the amount that has already 
been invested without the consent o 
the lanning Commission7

Shri S. N Mishra: A separate uos 
tion mav be put for that

andit  D  N   Tjwary   While 
inventing monej m  priati com
pames,  may I know  whether t
State Governments have taken thi 
permission of the lanning Ctmmis 
sion and if not. what teps lanning 
Commission propose to take  against 
allotting mone> to  tho  ̂ S  <v 
Which are thoip  States wh.rh *  f 
done so

Shri S N Mishra. It is a ver wide 
uestion. The hon Member want*. fc> 
know how many State Governments 
made such a reference   But  he
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reasons for the lanning Commission 
not approving them in some  cues 
were indicated in my reply itself  I 
do not know what eactly the  hon 
Member wants

andit D N. Tiwary.  I want  to 
know whether m those cases m which 
the lanning  Commission did  not 
approve of investment of money  by 
the State Governments and still  the 
State Governments did take shares or 
invested money, the lanning Com­
mission is going to sanction  mone 
for those purposes or not

Shri 8. N Mishra. In some  cases 
where the State Governments invest­
ed without the pnor approval of the 
planning Commission, the matter  k 
being pursued  In some cases earlier, 
when this matter was not sufficiently 
impressed upon  the State  Govern­
ments, some investments were made 
they had made deep commitments in 
some earlier instances—about 4 years 
back or so—and the lanning Com 
mission had to give their approval foi 
those cases

Shri Dasappa Is it not a fact that 
many of the entrepreneurs are  now 
seeking the assistance of State Gov­
ernments to participate m the capital 
for more reasons than one, viz, to 
create confidence m the  investing 
public and also to get certain facili­
ties and concessions from the  State 
Governments

Shri S. N. Mishra. In fact the point 
of view of the Kerala  Government 
ts—I am just saying this bv way of 
illustration—that the lanning Com­
mission’s advice did not relate to the 
participation in  the  euitv capital 
But the ’anmng Commission’s view 
is that anything that is sought to be 
done by way of participation,  whe 
ther  by way of  euity capital  or 
otherwise, should  not be done with­
out the pnor approval of the lanning 
Commission

Shri Bimal Ghese: I presume from 
the hon Deputy Minister’s answer that 
there is no bar to participation in the 
euity capital provided the lanning 
Commissions approval is sought  for 

Is that so*

Shri  S. S. Mishra:  Theoretically
that might be the construction  put 
upon it

Shri . . Nayar: May I know from 
which statute or rule the lanning 
Commission derives  power to  lirae 
such directives as to prevent the in­
vestments of the States own finances 
in certain schemes in which  they 
want to invest*

Shri S. N. Mishra: There is no law 
whatsoever, but in the interests of 
planned economy, that seemed to be 
the right attitude

Shri  . Nayar  It is  obvious 
that

Mr. Speaker. The  hon  Member
wanted to know if there is any law, 
the answer is, there is no law  I am 
not going to allow arguments

Shri unnoose: Is it not a fact that 
m certain States like Kerala indus­
trial development has  been  made 
possible by State participation in the 
past’ May I know why the lan­
ning Commission takes objection to 
such historical development m such 
States7

Shri S N Mishra. So far as his­
tory is concerned, one does not re­
uire to go into it at  this  stage 
But the view of the lanning Com 
mission is based on certain  sound 
reasons  One reason  is  that  the 
States do not seem to possess  thr 
apparatus which ma go  into  the 
technical eamination of the projects 
and it is just possible that they might 
incur loss   The spcond  reason  is 
that there are financial institutions 
established for this purpose, through 
which this assistance may be routed 
The third reason is that  resources 
may be diverted from the plan re­
sources that we have at the moment

8hri Ranga: Is it not the general 
policy between the State  Govern­
ments as well as the Government of 
India that to the etent  that  the 
.State Finance Corporations resour­
ces are adeuate, every effort should 
be made by the State Government to
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encourage the local entrepreneur to 
seek assistance from these Corpora­
tions and not directly from the State’s 

enum1

Slui S. N. Mlshra: That is what I 
have mentioned  It should be routed 
through the financial institutions

Shri Kodiyan: In answer  to  an 
earlier  supplementary,  the  hon 
Deputy  Minister  stated  that  the 
lanning Commission has agreed  to 
certain  proposals  of  the  Kerala 
Government m this connection  May 
I know those proposals’

Shri S. N. Mishra: Since the main 
uestion did not specifically relate to 
J&vvte, 2 do not  hsre  ell  those 
schemes just now

Shri Harish Chandra Mathnr: Is it
a fact that those State Governments 
which have tended to ignore the ad­
vice of the lanning Commission m 
this matter are those where the in­
dustrial development has been most 
insignificant diurmg the last si or 
seven years’   May I know  what 
other incentives the lanning Com­
mission is prepared to give for the 
industries in those States’

Shri S N Mishra. In the case of 
Assam, which is considered to be an 
etremely backward State industrially 
we have made an eception  But the 
hon. Member would realise that if this 
is ermitted without any proper ea­
mination, there would be a  lot  of 
competition and wooing by different 
States and probably  the  advanced 
States might get away with it

Shri Harish Chandra Mathnr: Why
dont you trust the State Government 
to that etent’

Shri H. N. MilkerJee. May I know 
if the attention of the  Government 
has been directed  towards a report 
in West Bengal that certain  money 
provided for the public sector for the 
urpose of setting up a fertilizer fac­
tory in West Bengal has been diverted 
to 4 private capitalist, Birlas, and if 
so Whether this has been m conformity

with the Governments  instructions 
and desires

The Minister  of  Industry  (ghn 
Mannbhai Shah): That is not a fact 
There was no provision for a fertilizer 
factory in public sector in West Bengal 
which could be diverted

Synthetic Rabber lant at feareilly 

f Shri Bhakt Danhan:
*15   Shri Osman All Khan

( Shri Mohan Swamp:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
1058 on the 16th December 1958 and 
state the progress since made m set 
ting up a synthetic rubber plant at 
Bareilly (U )’

The Minister of  Industry  (Shn 
Mannbhai Shah): There has been no 
new development in the last two 
months but we are epecting  some 
definite proposals by March or April
1959
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